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MR. SPEAKER: The question is: 

"That in pursuance of p:tra'!raph I of 
the Ministry of Education, Social Wolfare 
and Culture, Resolution No. 36/1/72-M, 
dated the 13th April. 1972, the Members 
of this House do plOceed to elect, in such 
manner as th~ Speak~r may direct, two 
member. from among themselves, to serve 
as members of the Gentral Advisory Board 
(If Archaeolo~v, .ubject to the other provi-
siens of the said Rt"solution." 

Th. motion WDS adopted. 

12.08 hra. 

INCOM};·TAX (AMENDMENT) BiLL, 1972 
THE MINISTER OF STATE IN THE 

MINISTRY OF FINANCE (SHRT K. R. 
CANESH) : Sir, I hog to move for leave to 
introduce a Bill further to amend the Income-
tax Act, 1961 and to prm'ide for barring, in 
the computation of total income in respect of 
certain aSlt!5lUDcnt years prior to the asscssmrnt 
year 1962-63, deduction of amolillts paid on 
account of ",eahh-tax. 

MR. SPEAKER: The question is: 

"That leave be granted to introduce 
a Bill further to amend the Income-tax 
Act, 1961 and to;provide for barring, in 
the computation of total income in respect 
of certai" a15eSSmC"tll years prior to the 
a.st.sment year 1962.63, deduction of 
amount(paid,on account~or wealth.tax". 

TIlt motion was adopted. 

SHRT K. R. GANESH Sir, I introducct 
the Bill. 

SfATEMENT·.RE INCOME.TAX (AMEND-
MENT) ORDINANCE 

THE MINISTER OFJ STATE IN THE 
MINISTRY. OF FINANCE (SHRI K. R. 
GANESH) : Sir, I b.g to lay on the Table an 
explanatory statement •. (Hindi and English 
versions) giving rraSOns for inunediate legis-
lalion by the Income-tax (Amendmenl) Ordi-
nance, 1972. a. required under rule 71(1) of 
the Rules of Procedure alld Conduct of Business 
in Loll Sabha. 

PUBLIC DEBT (AMENDMF.NT) BILL: 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI K. R. 
GANESH) : Sir, I beg to move for kave 
to introducr a Bill further to amend the public 
Debt Act, 1944. 

MR. SPEAKER: The queSlion i. : 

"That leave be grantrd to introduce 
a Bill further to amend the Public Debt 
Act, 1944," 

The motiDn WQS adopted. 

SliRI K. R. GANESH Sir, I introduce 
the Bill. 

MR. SPE"'KER : There are some zero hour 
matters. 

SHR! D1NEN BHATTACHARYYA 
(Saramporr) : Under rule 377 I scnt to you 
for two consecutive days a letter 5r.f"king your 
permission to raise the matter about the with-
drawal of emerl!ency. After the Simla Pact 
the F.m<rgency 10... its meaning. Let the 
Government comt rorward with a statement. 

MR. SPEAKER : These matlers should 
come on a motion. 

SHRI DlNEN BHATTACHARYYA: This 
shows how th~ Government is dishonest. 

SHRI PILOO MODY (Godhra) Not 
disbonest, crooked. 

SHRI DINEN BHATTACHARYYA: We 
passed the Defence of India Rules laiC year In 

three minutes. !:They gave powers 10 the 
government to keep a man' without trial for 
three year,. Now our people are suffering. 

MR. SPEAKER: He should come forward 
with a regular IDation. 

SlIRI DINEN BHATTACHARYYA: I 
want that tbe government must clarify the 
positi\.ln whether they will continue with the 
emergency. Shrimad Indira Gandhi says that 
neither India nor Pakistan wants a war. Then 
why should thr. "mergency continue? 
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SHRI PILOO MODY: The nnergency i. 
to protect the massive mandate. The only 
dan,rcr in the country is internal ,ubve-nion 
inside the Ministry. 

SHRI S. M. BANERJEE (Kanpur): Sir, 
on the 15th Auguot we are o~rving the 25th 
year of our independence. On that day we are 
freeing many prisonen and remitting death 
sentence.. Will it not he a g~ l!e5ture to 
make announcement of withdrawal of nner-
gen~y on that day? 

SHRI AMRIT NAHATA (Harmer): 10,000 
workers of Khetri Copper Project are 00 strike 
for the last 29 day.. They are dcmandio~ some 
of the fundamental trade udon rights. The 
lrade union offitt-bearers were dismissed for 
raising demands on behalf of ,he workers. 
The management is nol ating at all even 
though the puhlic xct'}r undertaking is suffering 
heavy 10IIIeS because of the strike. Already more 
than Rs. 3 crorea.have been lost. The Minister 
here i. nnmindful, unaffected and un~oncerned 

with all theoe things. He has refused to inter-
vene in the matter. The Minister must be askMl 
to intervene and see that the leg; timate interests 
of ~thc workers are met and the disputc i. 
honourably settled. H •• hould also he ... ked to 
make a ota tnncnt on Ihe floor of the House. It 
is a qUC".tioD of indultrial relations in the entire 
public sector undertakings. By crushing thc 
strike and"" by undermining the unity of thc 
workers the publ;'; sector undertaking can 
never succeed. Therefore the Minister .hould 
not dcpend on thc management hut should 
takc thc workers into confidence and inspire 
them 10 that thcre is industrial peace in this 
prestigious public sedor undertaking. 

SHRI PILOO MODY: Exactly the same 
thing i. happening)n the Food Corporation of 
India. 

SHRI SHIVJ'lATH SINGH (Jhunjhunu): 
Sir, it is a concern iil·my constituencY4 

MR. SPEAKER : He should have given 
notice. 

SHRI AMRIT NAHATA I have given 
notice of a calling attention. 

MR. SPEAKER: I will see when it ComCi 
to me. 
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SHRI PILOO MODY: Long live the 
tyranny of the socialists. 

SHRI AMRIT NAHATA: Pseudo-socialists. 


